
iJPt:N COuRT

Ct::NTRAL ADMINISTRAT IVt TRIBUNAL
ALLAHABAD 8t:NCH ALLAHABAD.

Dy.No.4793 of 2002.

In

Original Application No.1592 of 2002.

'friday t ru s cna 14th day of fePrl::iary 2tlOJ.

Hon'ble Mr.Ju~tica R.R.~ Trivedi, V.C.

Honobla Maj Gen KK Srivastava, A.M.

1. Jagdish T iwar i
5/0 sri Ram Kishora Tiwari,
Rio c-27/64, Jagatganj,
Varanasi.

2. Ram Hankar Singh,
5/0 Lata sri Ram Sunder Singh,
R/o-C-27/89, Jagatganj,
Varanasi.

3. Madho Lal Gupta,
5/0 Sri (Lata) Somaru Ram,
Rio A-14/33, Bhar owaj i ToLa ,
Varanasi.

• ••••••••• APplicants.

(By Advocate:sri Pramod Kumar)

Vensus.

1. Union of India through Sl::Icretary,
Departmant of' Telecom,Govt. of India,
Sanchar Shawan, Ashoka Road,
New Delhi.

2. Chairman,
Bharat Sanchar Nigam Ltd.
Sanchar Shawan, Aa hok a Road,
New De Ihi.

3. Chisf Genaral Manager,
8harat Sanchar Nigam Ltd.,
Eastern U.P. Region,
Haz7.atganj, Lucknow.

4- General Manager,
8harat Sanc nar Nigam Ltd.,
Telecom District Varanasi •

•••••••••• Respondents.

(By Ad voc ate: 5 r i R. C. j os hi)

.......... 2/-



-2-

(By Hon'ble Mr.Justica iLR.K Trivadi, V.C.)

This aiJplication has bean fila d challenging, the

cr uar paa s ed by 8harat Sanc har Nigam Lt d. r he a ppLi.c ant s
....A..-. ~"'\. ,

ar e group ••.•• limployec:s who have/parman<::lntly absorbed in
~ -( " -A....cx..~

~ Bna r at Sanchar Nigam Ltd. which is~Corporation. The

Tribunal has no juriSdiction to hear the dispute, as no

notification under saction 14(2) of Administrative Tribunals

Act 1985 has baan Lsaue d by Central Govarnillant.

2. In the circumstances, this O.A. is not legally

maintainable. The legal position in this regard is well

e at t Led by judgemanbs ;:; ~ ~igh Court in writ

petition ~7Ci1 decidl3d on 24.08.200;> reported
v-~.t-

in 2002 (1) SLJ-352 and ~ H1gh Court reported in

2002 (3) ATJ- 1•

3. Thl3 O.J~.. is ace or di ng ly dismiss ed dS not

maintainable.

No order as to costs.

Mamoer-A. Vice-Chairman.

Manish/-


